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15.30 brs. 
CONSTITUTION (AMENDMENT) 

BILL * . 
Amendment of Eighth Schedule 

SHRI CHITTA BASU (Barasat) : 
I beg to move for leave to introduce 
a Bill further to amend the constitu-
tion of India. ' 

MR. CHAIR,MAN: The question is: 

"That leave be granted to intro ... 
duce, a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHR,I CHITT'A BA8U: I introduce 
the Bill. 

15.31 brs. 

CONSTITUTION (AMENDMENT) 
BILL* 

Amendment of a'tticle 31e, omission 
of Part rv A, etc. 

SHRI CHITTA BASU (Barasat): 
I beg to move for leave to introduce 
Q Bill further to amend the, Constitu-
tion of India. 

MR. CHAIRMAN: The que: tion is: 

"That leave be granted to intro-
duce a Bill furthe r to amend the 
Constitution of India." 

Th,e motilon was adopted. 

SHRI CHITTA BA U: I introduce 
the, BiU. 

15.32 br . 

0 .. TSTI UTION (AMENDMENT) 
BILL* 

(Amendment of article 311) 

SHRI cm A BASU Barasat): I 
beg to move for leave to introdu"'e a 

*Publi hed in Gazette of 
Is ebruary 1980. 

Bill further to amend t.h Constitu-
tion of India. 

iYlR. CHAIRMAN: The q:Jest~ n 's : 

"That leave be granted to intro-
duce a Bill further to mend the 
Constitution of India." 

The motion Was adopt d. 

HRI CHITTA BASU: I intI'duc 
the Bill. 

15.33 hr . 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendm:ent of ,articles 102 and 103.) 

PRO. MADHU DANDAVATE 
(Raj apur) : I beg to mov fo 
leave to in roduce a ill further to 
am nd the Constitution of India. 

MR. CHAIRMAN: The que tion is: 

"That leave be granted to intro-
duce a Bill further to amend the 
C,,:,nstitution of India." 

The 1notion was adopted. 

PROF. MADHU DANDAVATE: 
I introduc the Bill. 

15.3 hrs. 

ALIGARH MUSLIM U IVE SIT 
(RESTORATION O'F MINORITY 

CHARA TER) BILL 

SHRI RAM J irHM ANI (Bom-
bay orth West): I beg to mov for 
leave to introdu e. a Bill to d cl re 
the minority character 0 the AI' rh 
Muslim University. 

: The que tion i : 

, hat Ie ve be g ant to in ro-
due a Bill to decla e the . Q ity' 


